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ACT, 1988. 

THE JAMMU AND KASHMIR PUBLIC PREMISES (EVICTION OF 
UNAUTHORISED OCCUPANTS) ACT, 1988. 

(Act No. XVll of 1988) 

[Received the assent of the Goventor on 31st Altgust, 1988 and is published 
in Government Gazette Dated 1st Septetttber, 1988..] 

An Act to provide for the eviction of tirtauthorised occupants fm public 
premises ond for certain incidental matters. 

Be it enacted by the Jammu and Kashmir State Legislature in the Thirty- 
ninth Year of the republic of India as follows :-- 

1. Shm title, extent and commencement.--(l) This Ad may be called 
the Jammu and Kashmir Public Premises (Evidion of Unauthorised 
Occupants) Act, 1988. 

(2) It extends to the whole of the State of Jammu and Kashmir. 

l[(3) It shall come into force on such date as the Government may, by 
notification in the Government Gazette, appoint.] 

2. De/irtiriorr.--In this Act, unless the context atkenvise requires,-- 

(a) "estate officer" means and officer appointed as such by the 
Government under section 3 ; 

I (b) "premises" means any land or any building or part of a building 
1 includes,-- 

(i) the garden, grounds and out houses, if any, appertaining to such 
building or part of a building ; and 

(ii) any fittings affied to such building or part of building for the 
more beneficial enjoyment thereof ; 

I (c) "prescribed" means prescribed by rules made under this Act ; 

I 
. , 

(d) "public premises" means-- 

(1) any premises belonging to, or taken on lease or requisitioned 
by, or on behalf of, the Government ; 

1. Enforced w.e.f. 26th January, 1989. 
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